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Title: Regarding nomination of associated members in the Delimitation Commission.
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SHRIAC. JOS (TRICHUR): Sir, we also associate ourselves with this issue. ...(Interruptions)

MR. SPEAKER: | have only one more notice which | have received from Shri Priya Ranjan Dasmunsi. If other
Members also want to speak on this, | am doubtful whether your subject can be taken up. # &a ®' srgafa 78 < wawarl
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SHRI PRIYA RANJAN DASMUNSI : The very Act of Delimitation which was passed by this House did indicate firstly
that the year 1991 should be the basis. Section 5 of the Act that we have passed provides for the role of the
Associate Members. | had the privilege to serve the Delimitation Commission in 1971 when | was in this House. At
that time the procedure was that the State Electoral Office shall prepare a draft document consulting the Associate
Members and the Members and that draft should come to the main Commission. The commission will go on hearing
that draft involving the sitting MPs of that particular House to know their observations.

Unfortunately now the basic departure is that the State Electoral Office has not been asked to prepare any draft;
Members also have not been asked to give any proposals; a suo motu draft has been prepared from the Central
Delimitation Council and suddenly the Members are called and told that this is the draft and this is the summary. In
99 per cent of cases the fate of the Members and their constituencies are decided in a suo motu manner.

Secondly, no specific guideline has been formulated pertaining to the role of the Associate Members in the
Delimitation Commission as to how they will proceed on the issue. Thirdly, - and this is most important - the
Delimitation Act complements to only readjustment of the boundaries of Assembly and Lok Sabha constituencies
whereas in this case the entire reorganisation of the constituency is being done. Therefore, a lot of apprehension
has been created. | desire that the hon. Law Minister should first consult the present Members who are in the
capacity of Associate Members to know the details without wasting the time of the House and come back to the
House with the comprehensive guidelines, and if necessary with necessary amendment to the main Act also.

| think that can solve the problem to a great extent. Otherwise, | am afraid, we are all under suspicion and doubt as
to what is being done to our constituencies and nobody is taken into confidence.
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SHRI PRIYA RANJAN DASMUNSI : Sir, let the Law Minister take a meeting of the associated members and decide
on the issuea€;...(Interruptions)
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SHRI SURESH KURUP (KOTTAYAM): Sir, | have a different matter to raisea€,...(Interruptions)
SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | have also given a notice.....(Interruptions)

MR. SPEAKER: It seems there are many Members who are desirous of speaking on this issue. There are many
Members and political parties who would like to express their views on this issue. The issue is concerning the Law
Minister. | want to know whether the Government would like to make any observation on this issue.

On the issue of delimitation, it seems that the whole House is very sensitive. They want this issue to be considered
and want to express their opinions. Some Members have already expressed themselves. Now, | cannot allow every
Member to speak on this issue. Would the Government like to say something on this issue?
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MR. SPEAKER: Kunwar Akhilesh Singh, | have disallowed your notice of adjournment motion. You are allowed to
speak only on the issue that you have mentioned in your notice and nothing beyond that.

...(Interruptions)

SHRI SURESH KURUP (KOTTAYAM): Sir, | have a different matter to raise. You may please allow me to speak.
Two weeks back, the Home Minister assured this House that he would make a statement on firing of adivasis in
Keralaa€] ...(Interruptions)

SHRI N.N. KRISHNADAS (PALGHAT): Sir, even today, a lot of people are missing.....(Interruptions)

SHRI PRIYA RANJAN DASMUNSI(RAIGANJ) : Sir, the Home Minister assured the House that he would make a
statement on the issue of adivasis..&€} (Interruptions)

MR. SPEAKER: | have told you that | am disposing of those matters which are raised in the House in the form of
Adjournment Motions.

...(Interruptions)

MR. SPEAKER: Please listen to me. All other notices have been disposed of except the notice of Kunwar Akhilesh
Singh. | am going to give him two minutes to speak and thereafter, you can raise the issue of Madhya Pradesh

which you are trying to raise for a long time. Thereafter, Shri Suresh Kurup, you may also speak. Please sit down
NOw.

...(Interruptions)



SHRI A.C. JOS (TRICHUR): Sir, matters relating to States are raised everyday in this House.....(Interruptions)

MR. SPEAKER: | have not admitted his notice. But | have said that &€|
...(Interruptions)

MR. SPEAKER: If so many Members want to speak simultaneously, | cannot give anybody a chance to speak.
...(Interruptions)

MR. SPEAKER: Hon. Members, you can ask me as to what you exactly want. | am not able to understand.
...(Interruptions)

MR. SPEAKER: Hon. Members, please sit down. Only one Member should speak. But others must sit down. Only
one Member will be allowed to speak.

...(Interruptions)

MR. SPEAKER: Hon. Member, you want to speak and the other Member also wants to speak. There is no
discipline at all. Let me listen to him. | have permitted him. After him | will allow you.

...(Interruptions)

MR. SPEAKER: Please tell me what you want.
...(Interruptions)

MR. SPEAKER: Let me listen to the Member as to what he wants to say.
...(Interruptions)

SHRI KODIKUNNIL SURESH (ADOOR): Sir, this is a State subject. ...(Interruptions)

SHRI N.N. KRISHNADAS : Sir, this is not a State subject. ...(Interruptions) Even today the adivasis are missing. a€|
(Interruptions)

MR. SPEAKER: Shri Krishnadas, are you not going to sit down?
...(Interruptions)

SHRI N.N. KRISHNADAS : No. ...(Interruptions)

MR. SPEAKER: Hon. Members, | have not permitted you to raise the issue that you want to raise.
...(Interruptions)
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MR. SPEAKER: You are all elderly people. You are sent by lakhs of people to this House. You have no discipline.
...(Interruptions)

MR. SPEAKER: Please listen to me. What is this?
...(Interruptions)

MR. SPEAKER: | have not permitted him. Why should you start shouting? This is not the way in which the House
should be conducted. | am only telling him that on the issue that he have given notice, he can speak later.

...(Interruptions)

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): | have given a notice. ...(Interruptions)
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...(Interruptions)
MR. SPEAKER: | have noticed that you have given a notice.

...(Interruptions)



